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ions for the spplident. ThLs case was Pdstosd 

over oncs in the mornincj and oven after palalage of 

three mnd half hours none is present mien% on benolf 

Of the applicant. The oroartheets show that none haa 

Ai* aPPOstsc for the applicant on previous daLas. 
The applicant sests,  to helm lost intreet in the ense. 

The class in therefore disOissod in default and for 

non prosecution. 
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